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Desh feaj S in g í i '  ̂ Vs* TTnlon o f  I n d ia  & O th ers * Á

STAJf APPlilCATlON

P o r  t h e  f a c t s  and re a s o n s  s t a t e d  i n  th e  

a ccon p a n ied  W r i t  P e t i t i o n ,  d u ly  st:í>ported  by  an 

A f f i d a v i t ,  i t  i s  m ost r e s p e c t f u l l y  p r a y e d  th a t  t h i s  

H o n *b le  C ou rt b e  p le a s e d  t o  s ta y  th e  o p e r a t io n  o f  

A nnexu res  No* 2 and 3 r e s p e c t i v e l y  w ith  t h e  d i r e é t i o n  

t o  t h e  R esp on d en ts  t o  a l lo w  th e  P e t i t i o n e r  t o  c o n t in u é  

as C h ie f  P a r c e l  S u p e r v is o r  In c h a rg e  on  h is  p r e s o i t  

p o s t .

DAREDt

V v j  K j c
{ M .P^SHARMA )  5

ADVOCATE 
COUNSEL POR THE PETITIONER*
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29 of -hhe Ad-ni i£t-?ti^ 9 Oriqii r.1'- .-.ct, 1985. Tl.e 

apolic-’it filec. t' it. ep Tlic-Q-eio:' (-̂ /rlt petiti^-. i-’.

:.-f Hic; Conrt) ac i ct . i3 i..-r or^er. The ao.lica t

v.’er Mory.i'.'Sj i" t'. s pc'ccel ''"í i es - 1‘ 3 mac-e several 

c>np3 Ivts r?Opr¿i: w ay oí: "  o reciñe t' era and

1 e ir?-e t r :̂rer:3- teti ’ o ;¡ 1">.5.35 =..r.a also poi-tsí^'"J
ov:t i r-prece-.taci-r t atjr.T ?iter' ative is left

íiL t’. a petitii’-sr -'p e oev;̂  r̂ il r queots r.n ' cporoec’.ied

í
t T 1 er of^-icers bv í; "11 . i:- ef forts 'íe s

¿ P ± l 3^ .  r;.e- ;

c, oju -cce ti

~d t :■ r?siC"atiD-.

Persor-el -Ji'fi-er, c, - c i e o ¿titi.O"'er from

Luc;c^o  ̂ to Vrr^-nsi. rec., :pt of tM s tra-ster
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or^T^yet er o : .  ̂ o--:;- tr 's- rri-'c tl.e

petlt\^"cr to 'rrc,' îv-, i , wití i- 5 C<̂ys of

tí. 2 ficfet orc:er. r .s t;; "^i.r oí. . ed i ' ter-;s of
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-j'-'’ jral :*::‘:<:x8r Persor el letter ĉltc-c 1?.7.1985.

r:.e Bpplicant ] ■•s c) al e-' eu ti . t ].;■ s^zr oxáer

O" .Tiany of t ’..e yrcr ds i.o t. at tljcr.; ^re mry
i

-<ei)v?-í7  .Jo.'.rd <-irc’alers i - re;;^o«ct pf dcl.aduled Cenote
II

Ce’-„ i Ce tes i” víi.ich it l.as be. - ' 't’ ĉt the
1

Se* eduli - ca-^iiJe-es are ".ot |;o be t*. e^sferred

li
t|

a-d aniK tra"sf rre^ only rately ar.|‘ t í.f:t tíi.Qzs is no 

croura for t . a-'.sf srring- the ?p .lic- iít.iTo cou^ter has

be--- file_. It ao '-.ars t::et tl.e tra^síer ordar !.es

i
been given efrect to. :<Io stay -̂ rcer ic co.'tinui'',g 

a'':’ tl'-e Hig. Lourt a. 30 did • ot p̂ sol e"y stay or̂ -̂.er.

.V—^  ¡i
As t! e orarr of tra-.sfer ossmr oes¿ at- óclier in the year 

1385 7 ye<'M- £ ; ve passec/ t; i- -ipplí c t i í  as

beco’r.e i" im ct.-jus eccor¿'.i“’.g3 / tí e same is oeir.g

dismissec as l.avir.v becorne i” fn ’Ctupus.

Luck'-ow Date : 30.4,92,

/
Vice -1.riman.
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IN THE HON*BLE HK^i COÜRT OP JtJDlCATDRE AT AIiLAH¿©AD 

LÜCKNDW BiaOi I LÜC3CÍÍ0W*

Under Article 226 of the Constltution of IndJ.<c^ ^

Desh Raj Singh Vs. Union of India & Others*

I N D E X

SI*No, P a r t i c u l a r s Page No*

1. Writ Petition

2# Annexure No* 1 (Petitioner *s / "  / >
r^resentation dated 16* 5* 1985) ^  ki / /

3* Annexure No. 2 (True cos>y of the 
transfer order dated 11.7*1985) / s

\

4 . Ann«Kiare No* 3 (True copy of the 
second order of transfer dated
17.7.1985)

Annejcure No. 4 (True copy of the 
Petitioner *s r^resentation dated
12.8.1985)

6* Affidavit 

7* Valcalatnama

a.

DATED I

( M.P

/•

O
ADVOCATE 

COÜNSEL POR THE PETITIONER.
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Lucicnow in the scale of pay Rs. 700 ~ 900. main

duty of the Petitioner is to deal wlth the Parcel 

Office sn^othly and aiso to satisfy the customers# 

book their luggage and stock at Charbagh Railway Statiorv 

Luclcnow and he is  also responsible to provide all 

the facilities for transportation on comraercial basis 

within the means provided by the Railway Aadninistration 

day-to-day.

3* That daring the course of discharge of hls

duties and also belng Incharge of the Parcel Office 

of the Northern Railway# Charbagh Railway Station, 

Luclcnow, the Petitioner f elt inconvenience while 

functioning as Incharge because at the inoment 

3 personnel stgff which were provided in  -Üie grade 

of Rs. 700 - 900 were not posted and 4 personnel 

staff in grade of Rs* 550 - 750 were also not 

provided to the Petitioner and also 6 hands personnel 

staff were also not posted in grade of Rs. 455 - 700 

and, therefore, in absence of 13 vacancies in  the 

aforesaid grades is badly causing hardship to the 

normal worlcing of the Parcel Office and it was totally 

in^ossible to work stnoothly for the Petitioner in 

absence of a proper staff posted in the above 

different grades. If these persons are roade available 

the Work of the Parcel Office will naturally iniorove 

and all the facilities as required under the Railway

Board*s Order would be provided to the custotners 

and other authorities also*

4* That the posting of 13 hands short in the

—  different grades was also reqtiir«3 to meet the day-to- 

day necessity and also coping with the formalities

. . . . 3 * . . *

Á
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of the Parcel Office ±n accordance with the 

dlrections aPd law prescribed tander the Railway 

Board*s circulars and its subordínate offices*

5* That it  is further subcnitted that the Parcel

Shed was al so too síxírt with the present reqxjirements

and it  Was totally insufficient for Tce^ing the 

packages and pareéis etc. and# ther^ore# in absence

of a spacioas Parcel Qo^wns all the paclcets# packages

amongst other parcel Ítems were Ic^t lying in open

plateform having the risk of theft, missing and

destruction due to rains and weather etc*

6* That it is also submitted that necessary

boggies were also not provided by sanctioning the

strength of the boggies for increased work load at the

CJharbagh Railway Station# Luctaiow and no sofficient 

staff Was also provided to help the Petitioner and

Parcel Office at the Charbagh Railway Station, Lticlcnow*

3  7 . That there are labour problems in  shifting

3  the pareéis and paclcages from Parcel Godowns to

A
' trains and ala> being Incharge of the Parcel Office

at Charbagh Railway Station, Luctaiow the Petitioner 

has to si:5)ervise closely the dealing of the si:úx>rdinate 

staff# colleagues and transporters as well as the 

castomers etc. who intend to transport their parcel 

Ítems from the Charbagh Railway Station and there are 

problens of unloading vrhen the trains arrive at the 

Charbagh Railway Station, Lactaiow*

8 . That in %u€htíLl a lot of dif f iculties the

Petitioner was and is  facing at the Charbagh Railway

• • • « 4 * • • •
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Statlon# Lucknow in bis day-t©-<3ay discharge of duties 

aná under the pressure of the work the Petitloner 

was required to work near about round the clock as 

and when reqtilred without any rest and# therefore» 

havlng no alternative the Petitioner made a ntjstiber - 

of approaches and reqaests to the hlgher offlcers 

like  the Sr, Divisional Commercial Sc?>erintendent# 

Divisional Hailway Manager btzt all his efforts 

for making posting of the sübordinates and itcproving 

the situation of the Parcel Office» Charbagh Railway 

Station# Loclcnow were oltimately failed*

9* That being Parcel Office Zncharge and

working as Chief Parcel Supervisor the consci«ice 

of the Petitioner ultimately pressed him that either

the situation of the Parcel Office miy be iitproved 

or to be within the con’trol accordance vith the 

present need based on heavy loading and unloading 

of the parcelg and space# therefore, t:he petitioner 

in viei? to draw the attoition of the Respondent tb* 2 

submitted a letter on 16*5#1985 stating therein that 

under the referred situation in the representation 

dated 16* 5« 1985 it  is  totally inconvenient for the 

\ Petitioner to work and <í^ntc»l^the grievances of the

Public as well as the local staff posted onder him*

In his r^resentation dated 16*5* 1985 he drew the 

tiífctention of the Resfpondent Nb*2 arnongst other 

officers connected with the transportation work with 

the reqaest that under the circumstances stated 

in  the r^resentaU on  dated 16 .5.1985 the 

Respondents raay proceed to provide at least bare 

necessary facilities by posting the persons 13 in
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in nunibeac as well as by proceeding to facilítate 

the Petitioner aná the Parcel Office for provláing 

better space# boggies# etc* etc*

1

10» 35iat the Petitioner* s r^resaitation

dated 16*5* 1985 in  which a detailed grievance 

was put before the Respondent Ko»2 by the Petitioner 

which will i^eak by peru.sing it# is enclosed here»flth 

as Annexare Na*l to this Writ Petition*

11* ̂ Qiat the Petitioner further requested in his

r^resentation <3ated 16*5.1985 that if  Respondent 

No* 2 is not in a position to in^rove the sitoation of 

the Parcel Office at Charbagh Railvay Station# Lac3oiov 

then in that event the petitioner is convelíed to 

tender conditional resignation on the r^erred  

instances ajad requirements of the petitioner as 

referred in  his r^resentation dated 16* 5* 1985* The 

Railway administration did not desire to maXe any 

improvement and, therefore, having no altem ative 

ejccept in view to save the integrity and prestige 

as yielded by the petitioner his conditional 

resignation as referred in the r^resentation dated 

16«5*1985 may be accepted»

12* T^at the Grievance/conditlonal resignation 

letter dated 16*5*1985 was d\ily received Isj the 

Respondent 2 bat the sajne has not been considered* 

It is also s\S>raitted that the grievances made in the 

conditional resignation letter dated 16*5.1985 

uere also not acceded to and neither the staff ñor 

the space for Parcel Godowns ñor for further

>6<
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iS5)rovenait of Boggies etc* ^eongst other facllities 

ajad reqoiremoits was provided by the Railway 

Acfcttlnlstration Includlng the Respondents*

13* That# however» after receiving the Petitloner*s 

letter dated 16*5» 1985 the Divisional Persoxmd 

Officer» Lactaiow a» Agent and Officer of the 

Re^ondents passed an order of transfer of the 

y  Petltioner from Lucloiovf to Varanasi* A true copy

of the transfer order dated 11*7*1985 is  enclosed

herewith as Ann exare No>2 to this Writ Petition*

14* ^ a t  the Annexore No»2 is the come out

of the Petitioner*s r^resoitatlon dated 16«5*1985 

and positively on the ground why the Petltioner raade 

a grievance for posting the eiiployees in differait 

g r a d ^  and why the Petltioner has pointed out the 

defects of the Railwa^ Administration and there is  

 ̂ no other ground for this present transfer*

15» That as soon as the transfer order dated
• >

11* 7* 1985 Was passed which was received by the 

Petltioner on 16.7.1985 a second order of transfer 

was Passed on 17*7* 1985 which is  enclosed herewith 

as Annexore No» 3 to this Writ Petitlon»

16» ®hat in  the second transfer order dated

17*7.1985 which was passed after 5 days from the 

date of passing the first transfer order dated

11.7.1985 the Petltioner was transferred from 

Lucknow to Moradabad d v isio n .
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17* Tl^at the second transfer order was allegedly

passed on the ground that the same Is  being passed 

In  termsof the General Hanager Personnel Letter dated 

12» 7* 1985» It  was further mentioned that the persons 

transferred by this order may be relieved inwiedlattíLy*

18» That the transfer order dated 17*7* 1985 Is

a very short and hasty order passed on false submlssion 

of adoainistratlve grounds*

- « 7 • -

19. That under Chapter X I of the Brochure on 

Reservation for Scheduled Castes ^ d  Schedtaled Tribes 

in Railway Services issued by the Government of 

India# Ministry of Railways in Second Sdition printed 

in  1976 the provision of transfer of the Scheduled 

Gaste candi dates is  made with the strict directions 

as formulated in  Board*s Circular Nos. (i) E(SCT)70CM 

15/15 /3  dated I9th Novsriber 1970 and (ii )  E(SCT)74CM 

15/58 dated I4th January# 1975 which provide as under t- 

^i) E(SCT)70CMl5/15/3 dated 19.11.1970

” TJ^ansfers. - s'^J®ct to the exigencies of 

Service# transfer of Scheduled Gastes and Scheduled 

Tribes enployees should be confined to their native 

districts or adjoining districts or the places where 

the Administíation can provide quarters. They should 

be transferred very rstrely and for very strong reasons 

only."

(i i )  E(SCT)74C«15/58 dated 14.1.1975

"gvíb* Hardship caused to Scheduled Gastes/ 
Scheduled Tribes who are transferred

Attention is invited to Board*s letter No*

E(SCT)70GM15/15/3 dated 19th Kovenber 1970 wherein it

Vías desired that the transfer of Scheduled Gastes and

. . . . 8 « . . .



6'
\

- 1 8  1 -

Schedxiled Tribes enployees should be confined to 

their native districts or adjoining dlstrlcts or 

places where the adtdnistration can provlde quarters 

and that these instructions should be followed to the 

máximum extent possible sobj ect of course to the 

exlgencies of services*

2* It  has been r^resented that the Scheduled 

Gastes and Scheduled Tribes are being transferred 

from one place to otiaer quite frequently. The Board 

have# therefore, decided that the employees belonging 

to Scheduled Castes and Scheduled Tribes should be 

transferred very rarely and for very strong reasons 

only,"

20* That the abo ve Railway BoaJrd Circuí ars and 

orders clearly specify that the transfer of the 

Scheduled Caste candi dates should be very rarely 

made and for very strong reasons only. The Board* s 

Circular and Board*s decisión is  further fortified 

that whenever it  is  necessary -éo^ftransfer » fS :h e  

Scheduled Caste candidates in  that event soch 

transfer order should be confined to their native 

districts or adjoining districts and the Railway 

Board furt:her directed to the subordínate authorities 

that the instructions regarding the transfer of a 

Scheduled Caste candidate should be followed to the 

máximum exrtent possible»

21» That the native place of the Petitioner is 

Lucknow* The Petitioner has his own house living 

with the family metibers including his wife at Bhim 

Nagar# Lucknow.
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22. That In  the light of the ato ve tvo circulare

of the Railvray Board It le speelficall? polnted oat 

that the transfer orders dated 11.7* 1985 as wcll as 

dated 17*7* 1985 are oontrary to the Board*s circulare 

ref erred herelnaJaove as nelther the Petltloner was 

belng transf erred ajad posted at hls natlve place 

ñor adjolnlng dlstrlct as contaaplated and dlrected 

In  the aJiove two ref erred Board*e clrctilars apd 

nelther there was an7 strong reason ñor adndnlstratlve 

exlgencles to transfer the petltloner elther from 

Luclcnow to Varanasl or froiQ LucXnow División to 

Morads^ad División and» therefore# both the transfer 

orders are lllegal# arbltrary and contrary to the 

instructions and also declsions of the Railv^y Board*

2 3 . Ihat the alleged traPsfer orders are malafld©

55 jVci'XtvCt

on the part of the Respondoat N6*2 Mr. Tej Naraln

Tandon as well as the Divisional Personnel 

who passed the said transfer order only in  vlew to

take revenge from the petltloner on the ground that
!

why the Petltloner made a protest-cum-reslgnatlon 

dated 16* 5.1985 and why the petltloner has been 

polntlng out the deflciencies of the Admlnlstration 

and there Is  no other reason*
']

24* That as soon as the Department has received 

the letter dated 16.5* 1985 t«aderred by the 

Petitiono: the Respondent No.2 broaght it  Into the 

notlce of the Respondent No.l and Its offlcers and 

also written adverse to hlm and on the basls of that 

adverse rq?ort subraitted by the RegPondent No.2 to 

Respondent No.l the formal order of transfer dated

10#
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17«^«1985 was recelved, therefore# the Petitioner’ s 

transfer order is  malafide and arbitrary*

25* Tl^at the Northern Rallvay MoradaJ^ad División 

is  a different División# controlled by different 

Railway Manager and Luclcnow División is  a separate 

. and ind^€nd0 :it División to Horadabad División*

^  26* That the Petitioner has been appointed by

the Divisional Railway Manager against the cadre

and strength of Lucltnow División of the Northern

Railway and the aforesaid transfer order dated

17* 7* 1985 by which the Petitioner is sent to
of

Moradabad División without any stipulation^¿the 

Petitioner’ s seniority, avenues of promotion etc* 

is  aXso contrary to law*

27* That the Petitioner has his owi seniority 

 ̂ in  Iiucloiow División and prorootional aventaes in the

I*uclaaow División on the basis of his seniority

y maintained by the Divisional Railwscf Manager# Northern
t ^  - ̂  
j Railvay* I»uclcnow«

Ipv-Í^UCvM- ^  Vv

^  q  28* That the Petitioner w ill lose his seniority

and promotional avenues if  order dated 17^1*1985 

is  con^lied with by him and if  he reports to Moradabad 

División because the petitioner*s seniority in the 

Northern Railway» Lucknow División, Lucknow will not 

be coonted or recognised against the cadre and stregibh
! ■

of the Moradabad División and# therefore# he will lose 

his seniority and promotional avenues and as such
i t

the order dated 17.7.1985 is  also punitive and against

• • • • 1 1 * • • «

- I 10 • -
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the Article 14 and 311 of the Cotistitution of India 

as his services renderred by him in the Luclaaow 

División will be forfelted i f  he Joins in the 

Moradabad División*

29 . That being a scheduled caste candiciate 

the petitioner is entitled to the protection of 

the Railway Board*s orders dated 19* 11.1970 and 

^  14.1.1975*

30* That both the transfer orders are contrary 

to the Board's orders and exec^ited in  a very hasty 

and arbitrary manner siraply to harass the petitioner*’

31. That the Petitioner r^resented to the

Divisional Railway Manager throuc^ his letter dated 

12 • 8.1985 with the prayer that ander the circurastances 

referred in the r^resentation dated 12.8.1985 

the alleged transfer order may be cancelled but 

his representation dated 12.8 .1985 is still pending.

A trae copy of r^resentation is  enclosed herewith 

as Annexttre No. 4 to this Writ Petition.

32* That there is no alternative rem e^ except

to f ile  this Writ Petition«v on the following aitnongst 

other grounds i-

G R o U N D S

t 1. Because the Railway Board*s circulars

specifically direct the espondents that the transfer 

of scheduled caste candi dates should be made very

. .  * • 12  .  • • •
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rarely and tfccttaane for very strong reasons only 

but as apparent on the face of the order of transfer 

there ±s no strong reason assigned for the present 

transfer of the Petitioner fnom Loc)aiow to Varanasi 

or Luclojow to Moradabad and, therefore# the transf er 

order Is contrary to the ordersof the Railway Board 

dated 19.11.197® and 14 .1 .1975 .

2 . Because the alleged transfer order Is

raalafide, arbltrary and passed sinply to harass 

the petitioner because the petitioner has made a 

grievance through his r^resentation dated 16 .5 .1985 

in which he has also tendered his conditional 

resignation*

3* Beeaase the Respondent No.2 as well as the

authorities of the Respondent No. 1 acted contrary 

to the Railway Board's orclers and also they have 

failed to consider reasonably and fairly the 

grievance letter made by the Petitioner on 16 .5.1965 

in  which he reguested the authorities to provide 

the facility of staff» ^ a c e , godowns, boggies etc. 

so that the work of the Parcel Office at Charbagh 

Railvíay Station may be covered wéll and the honesty 

and integrity of the petitioner may be saved.

4 . Because the Railvray Adninistration siitply

as soon as they received the grievance letter 

dated 16.5.1985 made their mind to punish the 

Petitioner by transferring him contrary to the 

Railvay Board’ s Circulars.

. . • . 1 3 . . . •
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5. Because the allege<3 transfer is also punitive

in as mtach as the Petitioner shall lose his s«iiorlty 

of promotional avemes If  the petitioner vould be 

forced to resume his dutles in Moradabad División 

which is a s^arate  and independent lUvisión to that 

of Luclcnow División and, therefore, the alleged 

J transfer is against the provisions of Article 14 and

311 of the Constitution of India*

6* Becanse the present transfer order from

Luclaiow to Moradabad División will aTOount to 

forfeiture of Services rendered by the petitioner In  

the Lucknow División and his posting is  against the 

staff and strength of the Luclcnow División which is  

independent one and the benefit of his services would 

not be coonted in the Moradabad División as the problem 

would arise to acconraodate the Petitioner being outsider 

in the Moradabad Divn. and thei Administration will 

have to form a Policy which is not at present available 

to make and fix  inter-se senioirity of the persons frota 

Lucknow División to Moradabad División*

■ I

7* Because the alleged transfer order is on its

face three line order without positive and strong

reasons based on it , therefore, it  is being arbitrary 

and capracious order is H a b le  to be quashed*

8* Because there is no administrative exigencies

to süpport the order of transfer and therefore. it  is 

also against the adtdnistrative exigencies as well as 

public policy*

9* Because the Petitioner being scheduled caste

candidate is  protected under the Railway Board’ s

circulars and orders referred aforesaid particularly

• • • • 1 4 * •  • •



i

m

- t 14 t -

\

orders dated 19.11.1970 and 14.1.1975 and, therefore# 

the transfer order is also illegal and capnot be 

effected to against tKe Petitioner.

19* Because at the rtost the Petitioner *s posting
I

should have been made in Luctaiow División or in  the 

nearby adjoining districts but the same was not 

considered by the Railway Adnainistration*

P R A Y E R

It is tnost respectfully prayed ■Üiat this

Hon'ble Covirt be pleased to #-

(i) issue a Writ, Order or direction in the natare

of certiorari quashing the orders contained in 

Annexure Nos. 2 and 3 respectively.

(i i )  issue a Writ» Order or direction in the natare

of mandaiaus restraining the Respondents frora 

inplementing the impugned transfer order with 

a direction to the Respondents that they may 

allow the Petitioner to continué as Chief 

Parcel S\:5)ervisor(Incharge) on the present 

post and pay all the salary.

(iii )  any other appropriate writ, order or direction

in the like natare may Icindly be issaed ander 

the circumstances whichever may deem fit .

(iv) Cost of this writ petition may kindly be allowed.

<7 I /<¡ ADVOCATE
DATED • ^  ff ' ^^  COUNSEL POR THE PETITIONER

A ^
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IN HQN'BLÜ KEGH COUaT 02‘ JUDICATU*^ AT ALLAHABAD 

LUCKlIüW B2'iCH ; LUGCIIOW

C .M . Writ Petition  No, of 1985
Under Article 206 of the Constitution of In d ia .

DESH RAJ SINGH 

UMIOM OP INDIA Se OTHERS

ANT^XJRB NO . 1

To,
The D ivisional Railvray Manager,
Northerti Railway,
LUCKIíOVf

Sir,

SUB ; RSSIGNAJICH UNDBR CDNDITICHS;

y I  have been working at Lticknow Station from 1963 and with

^ the exception of about 2 years the whole period of my service passed

in  Parcel O ffic e , lAacknow, now I  have been  working as 'C h ie f  Parcel 

Supervisor*, Lucknow. I  have to draw you kind personal attention 

tov/ards the following short comings :

That t e  staff in  higher grade is  not posted, there are s t ill

3 hands short in  grade 700 to 900 , 4 hand short in  grade 550 to 750 

and 6 hand short in  grade 455 to 7 0 0 . These vacanciesbadly t e ll  

upon the smooth working of the station, nobody v /illfully  desire  to 

shilter  the higher responsibility  as such alone CPS cannot meet the 

required quantum of work for which he has to answer.

The the D ivisional Authorities do not take pains in geting

the in\'/ard parcel shed extended which was constructed 20 years

before according to the t r a ff ic , n^w i t  is quite ins^iffic ie n t  at
\

( present and results the packages totally  unsafe lying on the open

plateform having no consideration for their  safety, being  the bur- 

ning and basic problem of the comnercial deptt . Ñor the su ffic ie n t  

staff is provided in  parcel o ffic e  in accordance to the work load 

enhanced.

The trains have been increased in  a considerable nunúDer and 

1'¡/G coverted into  b /G  as w ell, but the sta ff  is  the same as it  was

10 to 15 years before, it  is  self  proved that the increased work 

load can/.ot be smoothly carried  on w ith  in su ffic ien t  s ta ff , this  

SS' is  tha totally  job of the DivisiLinal Authorities but none takes the

pains and CPs is  to answer.

That the lábour problan is  going bad to worst day by day 

only because the working tendency of lábour is getting down, more- 

over, the strength of labou. i s  also the same as it  was 10 to 15 

years before, it  is quite impossible for the present strength 

of the 2abour to shif t t'ie pareéis w ithin  time 1 imit as the 

matter of fact the loading and unloading of perishables cannot
I

^  /7 be completed with the present strenght of the labour i f  the

concerning merchants and iheir representatives may not help  to 

the maxiraxjm being  their own intersst, whenever R .P .j*. or G .R .P *

............2 . . .
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. interupt the loading-unloading and shifting  badly  effected  but 

CPS has to re ly  being  alone respo nsibility .

That ths CPs has no righ¿ to adjust the duties of the staff 

even in  the Ínterest of the worlcing because tte D ivisional 

Authorities such as sénior DCs and DCs have to manage at their  

own free v ;ill, in  case any sta ff  is upgraded the CPs has no 

right to  sh ift  him from the post he had been working i n  lower 

grade on the plea  of *Restriction* althO’agh the res::riction is  

in  consideration of the transfer to out stations not fCDm one 

post to another post i n  the same o ffice  but truely spea)cing
I

the person upgraded in  higher grade must shoulder higher responsi- 

b il it y , this is obviously managed by the D ivisional Authority 

V7hich results hindrences in smooth running of working, not o-dy 

this much the sta ff  i s  being  choosed ana picked~up by the 

Divisional Authority out of way and sprjad to Chandausi for 

tra in in g . By the D ivisional Authority without any infotmation 

to CPS i . e ,  sri M .H .Mehrotra CPC/LICO working as Fe* I /C  d irectly  

ordered by the sénior D C ^D C 3  and ha resumed at Chandausi without 

making over charge of his seat to any of the sta  f f ,  CPs had no 

knowladge but any mishappenings take place the CPs is alone to reply 

That the Divisional authorities  hava not fin a lise d  the pin- 

pointing of the seats according to the grades as yet which resulted 

the staff not posted accordingly this drawback badly te lls  upon the 

smooth and s ,und v/orking of the stati >n in  cas2 any irregularity  

detected th'¿ CPs has to be servad v;ith Si*~ll or otherv^rise.

That the transportation staff do not even desire to 

cooperate v;ith the Coiamercial working such as tha berthing 

of the trains ara so irregular ana without consent of the CPs 

the loading becomes a problem, the important trains such as 

106 , 44# 506, 50 Dil e tc . are alwasy received or nlac-d on plateforra 

Ho . 6 and 7, v/here is  no sub-v;ay fa c il it y  to sh ift  pareéis and 

becomes a problem for loading the pareéis not only thismuch the 

ii erapties are not provided to clear the conjectÍJ>n of Parcel Packages

li v/henever required . The transportati .n must consult the CPs bafore

¡I receiving or placing the trains so that the clear anee of the pareéis

may be d^ne . The transportation is free to work and can not be asked 

for irreg ularities  committed but CPs has to answer for the conjec-
1'

y  ■ t ic n .

' ^  The Staff has no fear which results non v/orking, the

" sfaff  has understanding that any short comings or irregularity

b is  de.:ected the CpS has to reply and he may be served with S?-II

(i not the sta-f re sp .n s ib le , This tendency got down the vrarking merit

I, and effic icncy  alround.

The Policy has been adopted with the Divisional Aut 'ority 

 ̂ to disturb the supervisory staff and punish whomsoever

'> 'os at fault# nhec is  one buring case of sri Gopalji Saxena,

his fault  v/as only because he v:as designated as l/Ví I /C ,  not only 

^his xich che v ig ilante  is  al’.vays surrounding the supervisory staff i

• • • * 3 •
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and disturb the working as w e ll .

Sir , i t  w il l  not ba out oé  place to mention here 
*

that the authorities are playing w ith the rules according to 

¡I their  ov/n free-will in  independent coxintry such as India , One

can not v/ork freely  according to the rules framed for  the 

v/orking, I  being CPs/LKO, has to work daily  from 7 hrs to 24 

!' hrs nearly without any rast since long, I  had to look-after

the duties of I /W  l /C ,  PF O /c  fron the suspensicn of Sri Gopal

I j i  Saxena ti 11 nov;.

Sir, under the aforesaid c ir c ’jmstances it  has become 

not only very d if f ic u lt  but quite irapossible for me to carry on 

|i the smooth v;ork even I  am a GHa d u A^'S having thorough know-

ledge and v/orking capacity as w e ll . I  do not fe e l  myself to 

adjust any nore unless the aforesaid , raw backs, short-comings 

and irregul¿_rities are set right and a healthy atmosphere is 

being  creeted or provided to fa c ilita re  thH whole working as i t  

|, had been previously v;hen I  had to work as a svjbordinate v;ith

che fu ll  pains in  vrorking. ilanaging powar is  vested one me accoi 

ding to the bye laws and rules in  the interest of the country 

í and the items as b r ie fly  exprassed are not being  considered

to their  merits and fairness is  provided for meritorious 

\/orking.

Purther I  drav/ yooir kind personal attenticn for the 

facts i¿  at a ll  needed I  raay kindly be hearéd in  person 

|i along\/ith my helper to explain apd convince with the bare facts

v/hich are unchailangable.

The ^diuinistration do not consider worth to rectify
I  ✓

^ the faults , errors and short comings e t c ., I  am hereby

compelled to render resignati-n under the conditions as 

I ^am inistretion do not desire to llake sny * ^D^HAR* (Improvement)

and myself to save ;ny integrity  and pres-¿igage which may at 

any time be affected and I  raay loose Earned Goodness by Hard 

Labour, Honest V/orking in  D isciplined  Manner.

It  iS/ therefore, sxabmitted ny Conditional Resignation 

Notice for acceptance V7ith imiaediate effect  under Service 

rules v;ithouu any further delay and I  hope I  may not be allov-jed 

to kno0k any other door and I  ara s t i l l  hopeful that there may 

I delay as per tendency of the office  clerk  by

delaying practice in  putting papers.

I  shall ever remain grateful i f  I  may be so furtunate 

f to get an early decisión and o b lige .

Yours fa ith ñ illy ,

i ,  Sd/- D.n .Singh

 ̂ SIIíGH)
Chief Parcel Supervisor 

Northern Rail'./ay, LucknDW

Luckn ;w/

Daced ; 1 6 .5 .1 9 3 5

L i
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IN TH¿ HUN’ BLii HIGH CO\TRT OF JUDICATU*^ AT AÍ,LAHABAD ¡<J

LUCKíTOW BSITCH : LCJCI070W '

C .M . VVrit Petitio n  No. of 1985
Under Article 206 of the Constitution of In d ia

EÍESH RAJ SIUGH 

VS»

UNIOiJ Oi* IMDIA &  OTHSRS

ANiK^OJRE N O .2 .

H0RTHa5N RAILWAY

1

NO. 757E6/6 D iv l . O ffic e , 
Lucknow.

Ju ly  11 , 1985

N O T I  C E

In  terms of this o ffice  letter N o .940E /o /E 3- l/352  d t . 
1 8 .4 .3 5  the following transfers are hereby ordered to take 
immediate e ffe c t .

SN Ñame Designi. Grade STN.
Proposed plac 

of posting .

1 .  sri Kedar Ram CRI 700-900 BSB LKO.
2 .  « Birbal Ram CRS 550-750 BSB LKO.
3 .  ** Chabinath Pd . CRS 550-750 BSB LKO.
4 .  '» Rara Dayal CRS 550-750 LKO BSB
5 .  “ O .P .Sonkar CRS 550-750 LKO BSB
6 .  « B.N.Tev/ari CE3C 455-700 BSB JNU
7 .  « S .P .Sr iv astav a  CfíRG 455-700 JNU BSB
8 .  « J .H .F a i z i ERC 330-560 BSB FD
9 .  « H .N .S a jp a i ERC 330-560 PD BSB

GOODS
1 .  •• FaXhirey Lal CGS 700-900 LIAS/LKO BSB
2 . « Kawaloo Ram CGS -do- BSB LIAS/LKO
3 .  « Bhagirath Pd. GS 550-750 BBK JNU
4 .  “ Kulbhushan GS -do- J1<3U BSB
5 .  “ C .P .Raw at CGS 455-700 FD JUA
6 .  « S .S .L .llis r a CGC —do— JUA KEI
7 .  " D .N .S in g h CGC -do- KEL FD
8 .  « Gopal Das CGC -do- KEI LKO
9 .  « Bechan Ram CGC -do- LKO KEI
1 0 . " U .C .Gupta CGC 425-640 BSB LKO
1 1 . “ J .P .D i x i t CGC 455-700 MSOD KEI
1 2 . “ S.K.Upadhyaya CGC -do- KEI MSOD
1 3 .  “ S .G .Jo s h i CGC -do- LKO BSB

P A R <:  B L
1 .  sri D .R .S in g h CPS 700-900 LKO BSB
2 .  « C.D.Ram CPS -do- BSB LKO

Staf£ should be spared iramediately under advice to this o ffice  
This ssues w ith  the approval of bcs/Sr.DPO.

for D iv l . Personnel O fficer  
Lucknow,

CO:-jy to 1 . CGS/LKO PD BBK JNU Kfíl Se MSOD 2 . CGS/LS^/BSB  &  PD

3 .  CR I/BSB . 4 .  C R ^ L K O . 5 .  CPS/LKO &  BSD. 6 .  Cl-Il/LKO, 
and BSB 7 . Suodt. (Pay B ill) 8 .  S r . DAO/LKO
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IN TH3 HON'Biiiá HIGH COURT 03* JUDICATÜxíS AT ALLAHABAD 

LUCI<1'30W BEHCH : LUCIQIOví

C .M . Writ Petition  No. of 1985 /
Under Article 206 of the Constitution of India

DáSH SINGH

vs.

UlíION O? INDIA  £c OTHS.^S

AIíNjIXUHS n o . 3

Norther Railway

No . 946 /E /6- 5/CC  D ivisional O ffice ,
•  lAicknow D t . 17.7.Í35 .

N O T I  C E

In  t e m s  of G.1'7. (p)/NDLG  Notice No . 752-E/72-X'/II 
(KIG) 5 dated 1 2 ,7 .3 5  the following staff are hereby transferrec 
to the d iv isión  as indicated again t  each on administrative 
grouni s :

S I .  Ñame Design . Grade. Station Transferred

No . to DiviáDn

1 .  Sri D .R .S in g h  CPC 700-900 IKO M .B .

2 . sri R .K .B h a tia  SPG 425-640 liCO NDLS.

The abovG staff may be relieved on transfer 
inimadiately undar advice to this o ffic e .

^ Sd/-
for D ivisional Railway IIanage]| 

Lude now.

Copy fonvarded for information and necessary
action to

-pi jVcn

2  ^  1 .  Stat ion Supdt ./Lucknow .

2 . C .P .S ./L K O .

3 .  S r .D .A .O ./L K O

4 .  Supdt. (Pay B ill)/LlC0.

5 .  Confld . Sec. DKI O f f ic e / LKO.

6 .  G .M .(P )/N D L S  in  refersnce to orders above.

7 . D iv l . R l / .  Manager, K .R ly . Í4B and NDLS.
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IN TÍU hDKf'BLE HIGH COUHT OF JUDIGATU-íi¿ AT ALLAH/\EiAD

LUCIÍNOW B2NCH : LÜCIC.'OW

C .M . Writ PetitiOn  No. of 1985
Under ACticle 205 of the Constitution of India  

* %
DESH RAJ SINGH 

V S .

UKICN O? IKDIA  &  OTHERS,

ANI^XÜx'lE H0« 4

To
The Divisional Railway Manager, 
Northern Railway, lAidcnow,

Ite : Harrassment and victim isation  by DCS/
Sr . D .C .S ./liK O .

Respected Sir,

]?eeling utterly  shocked and victim ised with the 

terror and harrassment created by the D C S /Sr . DCS Lucknow 

and jcinding no response of my appeal dated 1 6 .5 .8 5  I  have 

to svtanit against as under

1 .  That while working as Chief Parcel Supervisor, LKO 

in  grade :3. 700-900 (RS) I  repeatedly invited  the kind  

attention of Hon 'ble D C ^ S r ,  DCS verbally as w ell as in  

w riting  towards a niamber of o f f ic ia l  problems relating to 

the Lucknow Parcel añd requested for their solution .

2 . That the concerned D iv isio nal authorities paid no 

heed towards ray genuine o f f ic ia l  problems under which I  

was not in  a position to discharge my duties smoothly.

2 , That being  an Incharge of the Lucknow Parcel O ffic e ,

^ sacrficed my all t\/& physical confords and health in  the 

interrest of the administration by keeping me engaged in  my 

o ffice  from 7 h rs . to 24 hrs without any rest so that the 

work may not paralise  for one orother account,

4 .  That during the course of above process a stage carne

when I  lost ây health consifierably and falt  that the exercise 

of such a hard and strenuous duties v;as now beyond my power 

and control and accortíingly I  submitted my conditi nal 

. resignation from Railway Service on 1 6 .5 ,8 5  on the condition

that my resignation may olease be accepted forthwith without 

any delay in  case tire authorities in  question are not ready 

to solve my o f f ic ia l  problems.

Contd. . . . 2 . .
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5 .  That the authorities in  question kept mxim on this 

point and started harassing and victim ising  me on one or 

other fake pretext and I  kept vfaiting for their  decisión 

in  this regard.

6 .  That in  order to get speedy decisión of my appeal 

I  personally saw the D .C * S . /S r ,  D .C .S .  Lucknjw in  their 

O ffices  at a number of times and requested thero w ith my 

folded hands to decide my case imrnédiately in  order to 

save my life  and worsening family a f fa ir s .

7* That the o ffice rs ,in stead  of deciding my appeal

either v/ay# issued an order of transfer dated 1 1 .7 .8 5 /  

according to which I  was to be shifted  from Lucknow to 

BSB in the samé capacity .

8 .  That the above unwarranted order of transfer, 

under the above circximstanees, put me uncler the pressure 

of utter surprise and theceby shocked immensely.

9 .  Tha; the authorities in  cjiestion aporoved not fu lly  

sat isfied  w ith my above order of transfer, the another 

peculiar type of inter- divisional transzer order 

dated 1 7 .7 .8 5  was got issued by misguiding the higher 

authorities of Headquarter oirfice, Nev; Delhift in  térras 

of this order I  v;as transfer from the D ivisión  to IIB 

División  in  v io lation  of a ll  the rules and regulations.

1 0 .  That the former order of my D ivisional transfer 

was kept in  abeyance and the SS/LKO shc\/ed his keenness to 

spare me at once for I-lB D ivisión  vide his o ffice  let:er

Mo.SS/LKO/Com m l/Staff/85- 86 dated 1 8 .7 .8 5  that remained 

unserved to me as I  feel i l l  badly añd v/ent on sick  leavé.

1 1 .  That the above victim ising  attitudes of D ivisional 

Ccxa.iercial authorities put such hard and unbearable strokes 

on .íiy heart and raind that I  got bad ridden w ith  serverse 

shocks and nervousness.

1 2 .  That feeling  afraid  of my oritical conditioiis, my 

w ife  submitted to SOS ÍSave our Souls) appeal to a ll concerne< 

crying for justice  and fa ird eal  on 0 5 .8 .8 5  but the same also 

f e l l  ^n ths deaf ears of the authorities .

- 2 - 7-
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o b5¿:rvajioks

The history of the case narratsd as above reveáis the 

following facts of observation in  this regard

.3



a) I  ever tried  to protect the interests of the ac3minis~

tration even at the cost of my own comforts and l i f e .

b) The authorities in  question we-e and are not ready to

render their  assistaoce to me for the solution of a 

nurabes: of o f f ic ia l  problems although they wure duty 

bound for t h is .

c) The authorities have allergic  faelings  tovrards me as I

 ̂ an a scheduled caste Hailway eraployee as they wjce never

ready to listen  to ray genuine o ffic ia l  problems.

d) The authorities did not decide my appeal of conditional 

resignation from Railway Service as yet although they

I were requested to accept any resignation as aoon as

possible .

e) The authorities in  questi:>'n issued my ordecs of transfer 

in  repercussion ofinvy representation sxabmitted on 

1 6 .5 .8 5  in  which I  had pointed out a nuxtiber of lapses 

occurred on the part of the D ivisional Commercial 

authorities, who wanted to tease me a deterrant lesson 

by transferring  me f ir s t  of all to BSB and again to IIB 

D iv isió n .

f) The D ivisional Coinmercial authoritias thus after  removing 

me from the scene, wanted to deviate the attention of the 

hig .er authorities fron their ovm lapses,

>
g) The D ivisional Commercial authorities misguided the higher 

authorities against me w ith  false  facts and kept their 

attention av/ay from the real fa c ts .

h) The authorities in  question not only crossed a ll  the 

lim its of humanity for my harrassment and victim isation  

but they also broke the fundamental norms of rules and

^ ^  rega^ations \;ith regards to my transfer.

i) I  was denied the protection of Railway Board 's  circular

No.E(SGT/70CM  1 5 /3  dated 19th . Nove'nbar 1970 according

to which/ I  being a scheduled caste Railway Employee# w a : to

be posted near my residence, Lucknov; instaad of being

transferred av/ay to BSB and or any station of llB División

j) The order of any intec- divisional stands nuil anñ void in

^  tenas c£ Railway Board 's  c ircular H o .S (SG T )74  1 5 /5 8  dated

14th . January 1975 .



k) The authorities in  question are not ready to accept my 

fundaTiental right of seeking resignation frotn Railway 

Service under ralas in  case they are not in a position 

to afford prascribed v/orking fa c il it ie s  teme for 

execation of my o ffic a l  duties*

COHGLUSI -N

The points of observations, cited  as above, exh ibit  that 

I  have been victim ised and harrassed for thesake of no 

faults  on a y  part and thus the oráers of my transfers 

stand illegal# irrational and v o id . I  scand throughout 

whoaiy innocent.

ther^fore, request your kin d  avtthority to please c a m e l  

my both the orders of trcxnsfer from Lucknow to Varanasi 

and Lucknov/ to Iluradabad División  so thac I  may not be 

harrassed -nd victim ised any more,

Thanking you,

Yours fa it h fu l 'y .

- 4 -

Daced : 1 2 .3 .1 9 8 5  ( SI13GH )
CPS/Lucknow.

j  ̂ 1 ,  Diractor (SG &  ST Cell) Rail Bhawan, New Delhi,

2 . G .il./M .i^./Baroda House/Nev; D e lh i .
|i

3 .  M inister o_ iailv/ay. Rail Bhawan, Nev/ D e lh i.

‘ 4 .  CPO/Mf^Baroda House, New D e lh i .

i
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IN THE KON‘ BLE HIGH COURT OP JUDICATURE AT ALLAHABAD

LUCKl^OVÍ BEKCH : LUCKITO'.F. 

C iv il  Mise* '‘̂ rit Petition No# of 1985.^

la sín '

AFfip^vif ; 

« f i n , ■

Desh Raj Singh

Versus 

Union of India  Se Others

Petitioner .

Opposite Parties,

APPIDAVIT OF DESH RAJ SINGH, 

AGED ABOUT 43 YEARS, S /O  SHRI 

KHUSHALI RAM, R /O  BHIM NAGAR, 

L U C K N O W > ___________________________

I ,  the above named deponent do hereby state 

on oath as under í-

1 , That the deponent is  Petitioner and i s  well 

acquainted vjith the facts of the case*

2 . f^That  the deponent v erifies  the contents of

para / ¿  \ ^  S ________________
"7 ' ’ 7

of this Petition  as true to h is  own knovjledge and

are

or -cnis t'eT:i‘Cion as zjo nxs own

those of paras'*^^/’ V I ') to //9. ~2 V

believed by him to be trae on the basis o f records 

and those of paras^^^j^^ ^  2> to ^  are

believed to be correct on the basis of legal advice 

tendered.

3 . That the contents of Annexure Nos, 1 to 4 are 

true copies of the o rig inal which is being certified .

DEPONENT.

V e r i f i c a t i o n

I ,  the above named deponant do hereby verify  

that the contents of Para 1 to 3 of th is  A ffid a v it  

are correct to the best of rry knowledge. No material 

part has been concealed* So help  ras God. ^

Signed and verified  at th is  ^  dav of  

1985 at Lucknow.

- DEPONEOT.



r

%  - I 2 í - ^

I  know thfi deponent who has signed in  m / 

presence.

'l ^  ADVOCATE

7^ Annexe, Near G .P .O . ,  

Lucknow,

Solemnly a ffix e d  before me on v. ' íí' .  . . .

. . .  i ^ ;U ' AtViPíf by the deponent Shrl

• • •  viho is id e n tified  by Shri M ,p . Sharma,

Advócate, H i ^  Court, Lucknow Bench Lucknow and 

I  have s a t is fie d  ntyself by examining the deponent 

and he understood a ll  the contenta of a ffid a v it  

which have been read and explained by me.

7

OATH COOTSSIONER*

i
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i --'T ■■ílfflí "'cr:i? o? JU,;Jin ..j ALL.lL3AD

: 3,1; Gi: 5 Le r, lío /, 

<i7il üicc. ;rit P ’titÍT:l ::o. 4oSG y-35.

/  t f  u  ' V ^
\oi

^ingh
I

Vs.

1.-nion of In d ia  

-’hrouch the. Gnnr’’ Dl I'P-nt 
^orth^rn r.rir.T.y,
3c,r-oda Ilonse, Dslhi»

2, Ji7ls-onal ..all’'a.7 Î anaf
árll’'9y, ---3::"̂ - r-CjI'-’C’.tnty,;,

-lis 1-^-titloM':• sub~i!:s -3 under ;-

1. I^at on IG.f'.lrsS th'3 a’'’or?s'id i'ctition

/irs been l.i^a am aine- t.:-;’ d icrs contained la 

-icne:airQ -‘Os» - and 3 : n'->cctivaLy.

-it

rnat on 17,r.ÍT3o ‘o;-.»bis .i.C. Ilathur and 

:ion*ble Q .3 . íLnfh, JJ - - -1-srod to " ^ i t  th«

r,"or?scld •■':’■ r. ’l: ' ction to -'i''

i" .-’t . l t i o n r r  s j

"Ithin  hon -s : ’..i Sh ■ ' r th*" no^icr "r r

rec-'^lr-d to h'-' l £ 'f to nt s .

??ali a’̂ '^llc ac.loa v"‘ n o "'r''' to b? lr.i 

on 'bL ; aini'-l:. J ‘:-. *.

^liat on. lC .0 . 1£'3o ohe i .'últloaer filou
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tha necessary steps and ñotices -̂or the Respondents 

in the office,

4. xhat since ir .r . 1935 the a-^oresí^d stay

apiplication has not beert listed in this Hon’ble Court
'(

inspite of specific diréction of this Hon'ble Coart,

5. That the Petitionpr is  being forced by the

Hespondents to resume hls duties at Horadabad on the 

basis of illegal and void order passed contrary to 

Hailway Board Circular as details given in the 

’"rit Petition and, thei^r'^ora, the Petitioner is  

suTering very nuch and being Scheduled Gaste 

car.iidate he is ^rotectsd ondcr the Policy and orders 

o^ the Hailway Board re^pr"ed in paragraph 19 of 

the afore.’aid ’./rit Petition.

I)

6 , xhat the ordeís contained in -annexure I-oe.

2 and 3 of the ./rit Pétition are totally based in 

violation of Hail’^ay 3oard Circulars as raproduced 

^ in paragraph 19 of th^ '.;rit Petition, ther.'fore

illogal and are liablb to be stayed.

7. i"liat the Petitioner is on Sick Leave

and his pay has bean !\íitliheld and it would be
I

in cho int rest o"̂  justics to stay the operation 

of the orders contaihsd in ^mnexure ilos. 2 and 3 

of the '.'r it  Pntition; till ^rther  decisión of 

this './rit Petition. ■

•I
ii

.iherefora it is prayed that this Hon’ble
I

Court bo 'laasod to, stay the operation of the 

oi'ders concalned in'^^nnexure i»os. 2 and 3 rcspectively



r
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Y

t il l  pending decisión o ' : - ’or^£^id ’./rit

pRtition and also disnos^ o f  ''arlier  stay 

application aions’.lth this  apTJlication.

. .  í\M
■ ^ 1 9  W . ■ ÍS 'S S ,I0N3R,



L
III 2IJ :.d::*í3Lj  x ;;. j '..j

Luc_::o;; 3J:;r:- :

Í^ivil Ilis-:. ‘/rit Pfítition lio. 4SS6 1PS5,

j Í4.J? iiLLjiKrt.3AD

V
" R í  g-s

1985

JtÁ» óIÜGH

Versus j

UlilOi; O? IIÍJLi ce OÁÍ.hd........i

í̂l-6

PK'JITIOiíî íR. 

OppOoIi^ P*.ríTIJia.

a W L J a IT¿\0'^ Ú ,A , ííIKGH, rtQ¿D ii30UT

49 S/0 SMin KFIUSlLilIILU: Ií/0
46, 3HB.: /iL̂ -ia-iGH, LUC-iíO J,

I

I

I ,  the above noned dopodent do hereby state on 

oeth as under í-

1. -*iiat the deTDonent is P^tfltioner and is vell

acquainted v;ith the facts of the case,
;|

2, Ihat the deponsnt veri- '̂̂ es the contsnts of

Para_ to. of this Second

>̂ tay **pplication as true to his o’v-m kno'.rledge and those
f ná f t

0 1  -oaras A . .to. are believed by him to be

tru3 on Jh0 basis of rocô xis' and those of paras_____ Py»

f h  f \ ^
to_____ are beli VGd to toe correct on the basis of

ler.al advice tendered.

ú,.2á :í \ 2 0 . 1 1 . 1 ^ 5 . JíjPQ1Í£¡NT,

Y e r l f ^ i c a t i o n
i!

I ,  the above na^̂ ed depdnent do hereby verlfy 

Chat tac contents o^ Para ll and 2 of this Affidavit 

:~ra corrcct tot2i^ best o-̂* ny knoi/ledge. Ho material 

part hL s be en concaaled. So help me God,

Si-ned and veri^led at this 20th day of I<ovenber, 

19S5 at Lucknow,

:>j p o i ü :i t .
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(v

I kno¥ the dsponont víio hes slgnsd in my 

presGnce.

l
( :;.p ( lilíl.uíii ^

7, !̂ian,33'-e) INc.r G . P . O ,  
LUC*:¡07,

S

• • • • • •‘̂ olemnly a-p-l.::ed be-̂ ora’ ne on .T'.
i

^¿1/4%-by fcho de^on'ent Shri . . .

\jho is identí'f’ied by Shri K*P. Sharma, Advócate,

-ligh Court, Lucknow 3ench Lacknow and I have satis"^ied 

nyself by examining the deporiont and he undergtood 

all iJie contancs of arfiaLvit t/áich have been read 

and explained by ne. '

ÜAÚi GQl.¡HlbjI0E3H,
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III m  EOIJ’BLE Hicsn COuilT OP JirniCATOBIi; at allahabad 

LUCiJÍOlJ BENCH » LtJC^OW#

civil Mise, wnt Potltién Ho, 4666 of 1985,

II

D*R* Slngh 

Vs.

1.ünloa of India
Ihroagh the General Manager,
H o sth em  Rallwayi 

BaiodaHousCy Hev DoOihlc

2 ,P l7Í3lo nal Hallwscr Manager^
Korthsm Rallway, Hazpa®gan3|Lucknow»

SSCOHO Q T k J  APPUCAnOH
!
I

2he Potitionor éibmlts as unáer im

¡i

1

!• %8t on 16*9*1SS5 the aforesald Writ Petition

has becn £lled agalnst the orders oontained In
■I

Annesare Hos* 2 and 3 re^ectiveíLy.

'!

2. IThat on 17.9.1085 Hon*ble S.C. Hathor snd

Hon*blQ Q.B.smgh, íJ OTre plí^ased to a^lt the 

afoPQSGid Uilt Petition klth a dlroctlon to the 

í^etltloner to file gteps and no tices fespondaats

V7ithln 24 hours end thox*eafter the notlce was
ii

requlr^d to b© Issued tô  the Resnondents and the 

said appllcatlon was ordered to be lald before the 

Hon'blo Glngls Judge.

¡¡

3* Shat on 10.9.193^ the P<?tltloner has filed



V ,

>

th® necessai*y stops aotices for the Respondoits 

in the ofílce.

4 , j^at since l£)^9.1fSn tha afbresaid stay

ai^Xication has not He en Usted in thls Hon*ble Coart 

insplte of speolflo of thls Hon*ble Coort#

6 .  íhafc the Petitioner is being Ib roed by the

Raspondonts to reaoste his dutles at Moradábad oa the 

baals o f  i U e g a l  m u  voiá oxder passed contraiy to 

Bollway 3o|ird Circuj.cu:' as detall s glven In tíie 

’i 2 lt  l?stitlon and| therefbre, the Petitlonor Is 

oaffssíjag very mttch and belng Scsheduled Caste 

caididcte  he Ig protsctod oivier the Pollcy and oiders 

of the Railway BoaH refórred In paragraph 19 of 

tha aforesaid Wilti Petitlon»

5 .  Ihat the #rders contained I n  Anneaire Hos*

2 and 3 of the Wiit Petltlon are totally based In 

vlolstlon of BallWay Board Circalars as reproduced 

in pai?agraph 19 o f the lírit Petitlon, taieroífere 

lllegál and are liadle to be stayed.

7* T h ^  the Petltloner is on Sick L o a v e  

and hls pay has been \dthheld and It vould be 

In the .Intcrest of Jastloe to eitay the operatlon 

of the orders contained in Annexnre Hos* 2 and 3 

of the Wiit Petitlon tlll fhrther decisión of 

thls Writ Petltlon.

lASiereíbre it Is prayed that thls Hon'ble 

Gonrt be pleased to stay the operatlon of the 

orders contaifíed in Annexnre líos, 2 and 3 respective

-  I 2 I
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t i l i  psadiog deci3Íon o f  the afbresald Wrlt 

Petitlon  and algo disjosG  o f  the QaiOler stay 

application eaongxíitái t h is  applioatioa#

D A ^ D  t
( K.P. SHAIMA ) 

ADVOCA!^ 

CQOHSÜL 50B !mS PBTJTIOHEE.

-2>/t



JM  T B 3  HIOH COTBT OF JUDICAIORB AT AIXAHAMD

W C m o \ ^  BEHCH I KJCivBDW,

C l^l Mise. Wiife Petitlon Ho. 4666 of 1985.

B m m  p ü T m o H s a .

?srsus

m m  OF nmxA & omJBs • • • • • •  qpfosxüs PuBszss,

\  ̂ A m  )A7Ii’ 05(1 D.K. SIHGH, AGED ABOUT

49 S/i S8RX KSamUBAH.
46, 3H1K AUHBftíffl̂  MJC:^W,

Ii the al30ve deponent:; do hereby State on

oQth as imaer im

Im 3hat the dsponait Is Petltioner and Is well 

acQuaintea with the facts of case»

‘4iat the depcntmt veriflas the emit^ts of

ypja .....  -.......i______ t n  ̂ ,,of this Second

Stay iipplicatlon as trae to his oim kno^dedge and those 

of mra&_ , _,tQ _ £ L _  beHeved by to be 

trao on tlia basis of records and those of pagaa \

to... ..... ■ ■,^/We belleved to be feorreet on the basls of

legal advlce tendered.

D k M Ú  t aO*ll.lg86, ¡SBPOHBHT.

l,a,JUL.Il.g a.l Ljla

1) the above naaed deponisnt do hereby v e A f y  

that the oontents of Para 1 and 2  of thls Affldavit 

are correot totlie best of ay kno^edge* Ho material 

pazt has besn concealed. So help se Qod.

Signed and ^srifled at this 20th day of Hgv .ber, 

1635 at Inoknov*

EBPOHEHI.
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I koov the deponent %lio has sdlgned In ny 

presenoe*

(  K « P *  S H A im  > 
AjOVOCAXE

7, ^nnexe î Hear 0*p.0. 
li^CidiOV»

i " "
• • • « * •

• • •  • • • • • •

So1geh3j  ̂ affls^ed bafbrs ne on *•» 

by tho dsponent Shíl • • •

\iio is Identlíled by Shri E.P* íSjaŝ teai Advócate,

High Goast, 3̂ «cknow B m a h  liucknow arid I ha\?e satlsfled 

nys^f by essmining the deponcat aa¿i h© unuerstood

ttic coatíáaus oí* affldavlt idiicSiihave been read
;l

and c^lalnod by ne* '

• •  •

\
;

OASI qOMHZSSlOIlEH»

' \
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IN THE m GH COURT OF JUDICATURE AT ALLAHABAD 
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Date Note of progress of proceedings and routine orders
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Dated of
which 
case Is 

adjourned
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